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1. ORDER DATE D'_g_g-_-_l_7_2003
Applicent was an estimater ,It is
the case of the Applicant that although he

should have been redesignated as Overseer

- he had wrongly been designated as‘ Draught sman
Tobe Jekam up @0. 0].03. . coic ; .

o AMp|o3 and ;as a consequence of the said mistake@:hi_

DQ.%& Wmoled

ch was neing committed by The Department

Fev Mugy- F" as | depri £ higher
; repeatedly)he has been deprived Of highe
@D I &,}W )

"/'o} DR 7). pay end petter promotional a venues.It is
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QY M l %’oa'f' the furtnet case of The ALJE‘]_j_cant that
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: some Of the counterparts of Che Department
d@ S~ v+ I'\/BM g :

having received right oenefits, have gone
) oD /\ £ 4 upto the rank of Asst,Engineer and,yet,
<A\ - e he is still suffering,being,an estimator/ ‘
i\”‘"‘\ C,rlz-‘),—\' ga st praughtsman,Applicant bhas raised a specific
Sé"@ e e w plea that his repeated representations
have not been considered and,thecrefore, he

has approached this Tribunal in the present

/ , 0.A. U/s.19 Of the Administrative Triounals
= @wbd Act, 1935, gxistence of grievances is not
\L\ Q‘D enough for redressal by this Tripunal,

One has to redreés the same pDefore his
authorities first and the pepartmental
Authorities/Res ondents are the best and
proper person to redress the said grievances.
on being qutioned py the learned counsel
for the Applicant,this matter is taken up
today in the presence of ME.A.K.BOse, leamed
senior standing Counsel for the Union of
India; on whom a copy of this Original
Application has Deen served.After heérilng
learned counsel for the Applicant, it is A
thought just and proper to dispose of this
~ Original Application at this admission stage
J':nstead of keepihg the matter pending any
mbre.:herefore, this Original Application
is dis 0sed of at this admission stage DYy
callir;g. upon Respondents 1 to 3 to look
to the grievahces of the applicant as raised
irt_l the -gl;eSent OA(by treating the same to oe
@ rep»;esgltation t0 the Respondents) within a
period of trnree months from the date of

receipt Oof a copy of this order,




0, A, NO, 32/2003,

contd...order dated 24-1-2003,

Send copies of this order to the
ReSpOnde'lts(alongwith copies of this O.A.',whﬁ?ch
should be taken as the representation of the Applicant

r}gr Qm«ﬁw‘&n )
/\oy the RespOondents 1 to 3,Free copies of this order
be given to the learned counsel for the Applicant and

Mr,A,K.B30se,learned Senior Standing Counsel for the

Union of India; on whom a copy of this OA has been

served, k—[i o WK‘/
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